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Advocate: Ravi Prakash, D.K. Maltiyar

Final Decision: Allowed

Judgement

Sanjay Kumar Dwivedi, J

1. This matter was placed before the Lawazima Board on 12.08.2021 and 28.02.2022 and before the Bench on
02.12.2022 and 29.10.2024 and inspite

of that the surviving defects have not been removed.

2. Learned counsel appearing on behalf of the petitioner submits that supplementary affidavit has been filed for
removing the defect no.13.

3. In view of such submission, defect no.13 is ignored.
4. Learned counsel appearing on behalf of the petitioner seeks two weeksA¢a,-4,¢time to remove the surviving defects.

5. As prayer for, two weeksA¢4a,-4,¢ time is allowed for removing the surviving defects, failing which this petition shalll
stand rejected without further

reference to the Bench.
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